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(b) International T.V. ~~es .are 
provided by the Oveneas CommuDlcaho~ 
Service to Doordanhan and other agenClf'S 
according to the bookings made. No 
fonnal agreemenb are necessarv in this 
regard between the Overseas Commu-
nicatioru Service and fon'ign telecom-
munication administrations. 
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4154. SHRI S. :-.oA:-.ojESHA GOWDA. 
SHRI CH\TURBHUj: 

Will the Mini,t~r of PARLIAMENTARY 
AFFAIRS AND LABOCR he plea.~ed to 
statr: 

(a) whrther damagM on belated pay-
ments of Employees' Pmvident Fund are 
levied under para 14-B of the Employees' 
Provident Fund Scherrr, 19'12; 

(b) whr.tht·r the Cc'ntral Provident 
Fund Co 111 rnis~ioner has n(.t I JC"rn rlf' J,--
gated Wilh any power unde-r the- ,\ct 
and the selle-me framed there-undn tn 
waivejreduc" the damal{t:'! on('(" Icvird; 

(c) whetl)('r Govrrnnwnt are aware 
!hat dama({rs worth cror,.~ of rupees 
m respect of hundn'ds of defaulting rs-
tablishment, ha\'C'~ heen illl"~ally waived! 
reduced bv the present Central P.I-'. 
Commissioner; and 

(d) if 10, what action Governm~nt 
haft taken against the officer concern ed and 
it Dot, the reMOIII therefor? 




